V. Usharani, 1.AS.,
Principal Secretary to Government
CGovernment of Andhra Pradesh

Revenue Department
(Land & Disaster Management)

Letter No.REV-20024/31/2015-ASSGN.I Pt:31.05.2021

To

The Standing Counsel,
Government of Andhra Pradesh,
AP Pollution Control Board,
TTD, Supreme Court of India.

Sir,

Sub: Lands-National Green Tribunal, Chennai- O.A. No.153 of 2016 filed in NGT,
Chennai by Paryavarana Parirakshana Samithi, Sompeta, Srikakulam Dist.
- Report Submitted - Reg.

Ref: 1.Letter Dated.22.01.2021, from Madhuri Donti Reddy, Advocate, Standing
Councel, Government of Andhra Pradesh, AP Pollution Control Board.
2.Govt.Memo.No.REV-20024/31/2015-ASSG.1 Dt.24.01.2021
3.U.0.NoteNo.REV-20024/31/2015-ASSG.I Dt.27.01.2021
4 Memo.No.REV-20024/31/2015-ASSG.1,Dt.09/02/2021, dt.25.02.2021

5. From the CCLA&SpI.CS,Ref.No.Ic/90/2021 dt.01.05.2021

K K K

Kind attention is invited to the references cited.

2. In the reference 1st cited, the Standing Counsel for Government of
Andhra Pradesh, Andhra Pradesh Pollution Control Board has stated that the
matter came up today ie on 22.01.2021 and the same has been adjourned to
28.01.2021 on request by the fourth respondent since they have engaged Senior
counsel. In the meanwhile, the Lordship was pleased to direct orally to
respond the letters given by the Ministry of Environment & Forest, Government
of Indiato the Chief Secretary to Government of Andhra Pradesh
dt.7.10.2020 and 19.11.2020 and also directed to the steps taken in the
implementation of Wet lands (Conservation & Management) Rules,2010 and
requested to instruct them at the earliest.

3. In this connection, the information regarding the steps taken in the
implementation of Wet lands as submitted by the Spl.C.S. & Chief Commissioner
of Land Administration vide ref. 5" cited is herewith enclosed.

4. In view of the circumstances above, the Advocate and Standing Council
for Government of Andhra Pradesh, Andhra Pradesh Pollution Control
Board is requested to appraise the above position before the National Green
Tribunal.

Yours sincerely

i
(V. USHA RAN

Room No. 135, Ground Floor, Building No.4, A.P. Secretariat, Interim Government Complex,
VELAGAPUDI, Tulluru Mandal, Guntur District - 522 238, Phone : 0863-244 4558
e-mail : prisecy_rev@ap.gov.in, commr_relief_rev@ap.gov.in, usharani.vemuri@gov.in
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GOVERNMENT OF ANDHRA PRADESH ;'}' r
REVENUE DEPARTMENT E /

From To

The Chief Commissioner of Land Administration & ‘/lﬁ‘incipal Secretary to
Special Chief Secretary to Government, Government,

Andhra Pradesh, Revenue (Lands-II)
Gollapudi, Vijayawada. Department,

Andhra Pradesh,
Secretariat,

Velagapudi, Guntur
District.

dated01/05/2021

SBBRET District — cases pending before the
dicature - Request for quick disposal of
court case and extend time limit for utilizing the lands alienated in
G.0.Ms.No.329, Revenue (Assn-I) Dept., dt. 09.09.2015 - Report called for -

Reg.

Ref:- 1. Govt., Memo. No. REV - 20024/31 /2015 - ASSG-I, dt.19.01.2021.
2. Govt., Memo. No. REV - 20024/31/2015 - ASSG-I, dt.24.01.2021.
3. CCLA’s Ref. No. LC/90/2021, dt. 31.01.2021.
4. CCLA’s Ref. No. LC/90/2021, dt. 09.02.2021.
5. Govt., Memo. No. REV - 20024/31/2015 — ASSG-I, dt.09.02.2021.
6. CCLA's Ref. No. LC/90/2021, dt. 19.02.2021.
7. Govt., Memo. No. REV - 20024/31/2015 — ASSG-I, dt.25.02.2021.
8. CCLA's Ref. No. LC/90/2021, dt. 02.03.2021.
9. Reports of all the District Collectors in the State. (Received on

different dates)

% % %k

I invite kind attention to the subject and references 15!, 2nd gth g ~th
cited, wherein the Government have requested to furnish the list of significant wet
lands of State/UT along with the status of management and status of compliance of
environmental norms in document file formats as per the Proforma.

It is informed that in the references 3™ 4" g & 81 Gited. all the
District Collectors in the State has been requested to submit the information on the
above subject in prescribed proforma and all the District Collectors in the state has
furnished the information. The reports of all the District Collectors in the State are
enclosed herewith.

I send herewith the above information to the Government for taking
further action in the matter.

Yours faithlully.



Fie NO.REVUZ-IDULIILILULT-IKIT]I DEL-LULA

FFor Chief commissioner,
, KRB H N Chakravarthil A S
Secretary to CCLA &
(EO) Secretary to Government

igned by KRBHN
hakravarthil A S

ate: 01-05-2021 12:24:08
eason: Approved



v .E ‘ REVENUE DEPARTMENT
From To
Sri. M. Hari Narayanan. [LA.S.. The Chiel Commissioner of Land Administration
District Collector & Magistrate. Gollapudi. Vijavawada.
Chittoor. X

Roc. D7/ /2021 Dated: | /04/2021

Sir.
Sub : CCLA-Legal Cell Section-Srikakulam District-Cases pending before the NGT.

court case and extend time limit for utilizing the lands alienated in G.O My
No0.329.Revenue (Assn-1) Dept.. Dt:09.09.2015-Report submitted-Regardimg.

Ref: CCLA s Ref. No. LC/90/2021.00/02°2021 of the Chiet Commissioner of land

Administration, Gollapudi. Vijavawada.

EE R

] invite kind attention to the reference cited. The list of signilicant wet

Lands called for in the prescribed proforma s NIL in respect of Chittor District. The

prescribed proforma is enclosed herewith,
Yours faithlully.

For Collector
Chittoor.

i
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Encl: Proforma.
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Government of Andhra Pradesh
Collector’s Office, East Godavari District, Kakinada — 533001

File NO.ALN/23/2021-SA(E2) di.23.03.2021.
From To
Sri D.Muralidhar Reddy, LAS,, The Chief Commissioner of Land
Collector & District Magistrate, Administration, Govt. of AP.,
E.G.Dist., Kakinada. Gollapudi, Vijayawada.

Sir,
Sub:  Lands — Ministry of Environment Forest and Climate Change - Request to list of
significance wetlands — Report submitted - Reg.

Ref: 1) CCLA’s Ref.No.LC/90/2021, dt.19.02.2021 of the Chief Commissioner of Land
Administration, AP, Gollapudi, Vijayawada.
2) Reports from Sub Collector. Rajamahendravaram, Amalapuram and Revenue
Divisional Officers, Kakinada. Peddapuram. Amalapuram, Ramachandrapuram and
Yatapaka

* %k %k
[ invite kind attention to the reference I*" cited, wherein it was instructed to submit the
information on list of significant wet lands in the East Godavari District in the prescribed format,
accordingly the information was obtained from the Revenue Divisional Officers, and the same as

herewith enclosed for kind information.

Yours faithfully

For Ce&c;:tor

E.G.District, Kakinada.
5o — 'S

S\PeYc_

Encl: As above.



Annexure-I11

Wetlands information in East Godavari District

Criteria for Applicable  [Status of Compliance of| Water
. - ; 2 Water Management ;
Signaficance | Environmental all applicable Quality Quali Pl Major
Wetland o . (Ramsar Laws enviornmental laws Data- MAMEY an management
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Name Site/within (WPA/Wetland (Ongoing Cases in Present ( (DO BOD | Drafted/ Not challenges
PA/other - Rules/CRZ/ | HC/SCINGT regarding| DOBOD | o b ”“ximn © faced
explain) Others) non-compliance and PH) s g
Nil

Forfollector,
East Godavari District,

Kakinada.
(_*
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Submitted to the Chief Commissioner of Land Administration, A.P., Gollapudi, Vijayawada for favour of information.
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. .
From

' Sri G.Veerapandian, L.A.S.,

To

The Calef Commissioner of Land

Collector & District Magistrate, /dministration,

Kurnqol District.

Sir,

[ invite kind attention to the references cited.

Sub:~

Andhra Pradesh,
Gollagpudi, Vijayawada

Rc.E1/188/2021 Dt. 27.2.2021

CCLA - Legal Cell Section — Kurnool District - Cases
pending before the NGT, Chennai and Hon'ble High
Court of Judicature - Request for quick disposal of
court case and extend time limit for utilizing the land
alienated in G.O.Ms. No. 329, Revenue (Assin.)
Department Dt. €.9.2015 - Report calledfor -
Submitted.

1. Govt. Memo No. REV-20024/31/2015-ASSG-I
Dt. 24.1.2021

2. CCLA's Ref. No. LC/90/2021 dt. 9.2.2021.

3. This Office Rc.E1/188/2021 Dt.19-2-2021
addressed to the Sub Collector, Nandval and
Revenue Divisional Officer, Kurnool, Adoni.

4. E.Mail Dt. 2€.2.2021 from Legal Cell Section.,
O/o the CCLA | A.P., Vijayawada.

S. This Office Re.E1/188/2021 Dt. 26.2.2021
addressed to the Sub Collector, Nandyal.
Revenue Divis onal Officer, Kurnool and Adoni.

6. Reports receved from the Sub Collector.

Nandyal.

Report received from the Revenue Divisional

Officer, Kurno»sl and Adoni.

~]

Qxa

It 1s submitted that the

Chief Commissioner of Land Administration, #ndhra Pradesh, Vijavawada in the

references 2 and 4 cited has instructed to furnish list of significant wet lands

State / UT along with the status of management and status of compliance

environmental norms in document file formats as per Proforma.

Accordingly in this office references 2n¢ and 5% cited have addressed

the Sub Collector, Nandyal and Revenue Divisional Officer, Kurnool and Adomni

submit information.

Kurnool, Adoni have submitted Nil reports.

of
of

to

to

The Sub Collector, Nandya and the Revenue Divisional Officer.

In view of the above. the information calledfor regarding significant wet

lands of State / UT in Kurnool District may be treated as NIL.

Yours faithfully,

for Collector, Kurnool.
(District Revenue Officer)



From To

Sri Vivek Yadav, 1.A.S., The Spl. C.S. and Chief

Collector & District Magistrate Commissioner of Land Administration

Guntur. Government of Andhra Pradesh
Vijayawada.

Rc. No. 760/2021-E5, Dated: 17-03-2021

Sir
Sub: Submission of Report on furnishing of list of significant wet lands
situated in Guntur District with the status of the Management and

Status of Complaints of environmental norms — Regarding.

Ref: 1) CCLA's Ref No. LC/90/2021, O/o. CCLA, A.P. Gollapudi, dated:
09.02.2021.
2) The Collector, Guntur Rc. No. 760/2021-E5, dated: 06.03.2021
3) District Forest Officer, Guntur Rc. No. Wetlands /2021/TO, dated:
06.03.2021
XKk
It is submitted that, in the reference 1*' cited, the Special Chief Secretary
and Chief Commissioner of Land Administration, Government of Andhra Pradesh,

Vijayawada vide reference cited has informed that the Ministry of Environment,

" Forest, Government of India has requested to furnish the list of significant wet

lands of State along with the status of management and status of compliance
of environmental norms in document file formats as per the Proforma.

In the reference 2™ cited, the Divisional Forest Officer, (Territorial),
Guntur is requested to furnish the details of significant Wet Lands relating to
Forest Department as notified under the Wet Lands (Conservation and
Management) Rules, 2010 in the prescribed Proforma immediately in co-
ordination with the Executive Engineer Pollution Control Board.

In the reference 3™ cited, the District Forest Officer, Guntur has submitted
a report there are no Significant Wet Lands in Territorial Division, Guntur in the
proforma may please be treated as Nil.

Pursuant to the report received vide reference 3™ cited above, it is
submitted that the list of significant wet lands situated in Guntur District are
submitted herewith in a separate Annexure in the prescribed Proforma which are

treated to be -NIL-.

Yours faithfully
Encl: Annexure Sd/- A.S. Dinesh Kumar

For Collector::Guntur
JJt.cb.o.ff ‘\“ (-

Superintendent-E
1913 %021



Annexur -3

Proforma for Inputs

Sl. No.

Wet Land
Name

District

Co-
ordinates

Criteria for
Significance
(Ramsar/site/
Within
PA/Other
explain)

Applicable
Environmental
Law (WPA/Wet
land Rules CRZ

/Others)

Status of Compliance
of all applicable
environmental Laws
(Ongoing Cases in
HC/SC/NGT regarding

non-compliance)

Water Quality

Data -Present

(DO/BOD an
pH)*

Water Quality
Data-2016
(DO/BOD and
pH)*

Management
Plan
(Implemented
Drafted / Not
existing)

Major
Management
Challenges faced

NIL

* Water Capacity Data for the sourced from CPCB/SPCB

//t.cb.o//

gl

Superintendent-E

\1]'5») ot

Sd/- A.S.Dinesh Kumar
For Collector::Guntur
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From
Sri ) Nivas LAS,

Collector’s Oflice, Srikakolam

o
The Chiet Cormmisaoner of

 Cellector, Shkakulam Land Administration,
Andiva Pradesh,
Vigayawadda Amaravathi

hir,

Subi-  Alienation of the Government land ~ Snkakulam Distact - Tekkal Drasion
Sompeta Mandal — Villages of Rushikudda. Gollagand:, Raruvapeta and Henkil
~land for an extent of Ac 97265 cents - M/S Nagaruna Construction Compariy
PVT Limited, Hyderabad - for setting up of 1980 MW Thermal Power Project
report submitted - Regarding

Ret.- 11 Requisition proposals itled i Appendis XX by the Vice Presidern:?

{Frojectsj Nagarjuna Canstitution Comipany Linuied

2) RC.N0.26/2008/8/0t 23/06/2008 of the Tahsildar Sompeta

3) RC.No.936/2008/1L/Dt 25/06/2008 of the Revenue Divisional Officer,
Tekkali.

4)ProgsRc.No.272/2008/E3/D1 23/08/2008 of Collector’s Office Srikakulam

5) G.0O.Ms No 1107 Revenue (ASSND Department dated 15/09/2008.

6] G.O.Ms No.329 Revenue (ASSN) Departiment datea 09/09,/2015

7) Oniginal Application No. 153 of 2016 (SZ) dated 28 017202 1ot Natonal
Green Tribunal Southern Zone, Chennai

ByMemo.NoRev.No-20024/31/2015 - ASSGL Dt 09/02/2027 of the Principal
Secretary to Government Revenue Department. Andhra Prodesh.

9 CCLA's refNo LC/90/202 1, dated 31/01,202¢

10) CCLA's ref No LC/90/2021/09/0272020

11) This Office Re Mo, 333/2017/83/00 18,03/24021,

12) LENo.01/APPCB/RO/SKLMGERM/ZU2 T dated 30.02.2021.

BB E&

Kind attention is invited 1o the reforences dited

It is submitted that in the reference 77 ated the Ms/ Nagaruna Canstruction
Company Pvt, LTd, Hyderabad has submutted ther requisition for alienation of the
following Government lands for an extent of A 104627 for setting up of 1980 r4W
thermal Power Project in Sompeta Mandal

pra— SO — e r L

: SL.No. F e a\’t;::::;zevenue .~ Survey No. | Extent in Acres |
ot i i mmi . e
i 1 | Rushikadd: 162/2 | 105G R
| e e e i .

2 | Gollagandi J34 ! 24943 F
e L |

- | Baruvapeta ! 247 201.13

a i lenkil | 231 ! 192 840

j l Total | 1046-21
v s s T R I T
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the information in the prescribed format so as to submit the same to the Governimentn
this matter

Accerdingly, m the reference 117" cited, Tahsildar Sompeta and tha Executpe
Enginesr, Pollution Control Board, Stikakutam have been requested to furnish the

information in the prescribed format. <o as 1o take further course actionn this mnattor
The Tahsildar, Sompeta has reported the following details ot ahenated
Goverament land an favour of APLHC and mtarn the some land was handed over to NG

povate hmited i respect of Sompeta Mandsl

“ ! A B ; e o 3 B
| Name of th ~_Government | Total
! i of the i
| S.No. | . Sy.No o land Extent BDR Pattas Extent
: | Revenue Village ; : : :
- _ ' in Ac. | arnved
t R - I o . i E'"' \1¥] - 200 Gt
1| Rushikudda | 152/2 39 | 04 e
o I - ——— e e — - e 4 -" —‘“‘ ~ ' 5 :; e .
2 Gollagandi : 40.68 24343
i i~ % S ) TN et oo
i Baruvapeta 165 78 107.22 S
i " ! o N 160 -
. Benkil P23 95 B ( {  19ROE
] i . 5 I —  p——
| L Total 17260 152.39 1105 0%
| o ]

Details of Private land purchased by the NCC Pvt,, Ltd.,

S P - -

S.No.‘ }iamebf}he Sy.No
| . Revenue Village |

L I 108.23
-3 10562
3 _Baruvapeta L 23710 f
A Beniah a1 32 :

Total v 531“.-2

Abstract

E Land ;

I S.No. . | Xt
| Classification bk ,Em
; ‘ Land i

| SL.No. | soe
i - Classification | i

F o
i 1 | Government land 972 .49 |
g e—— = e """""'é____" — e - |
2 C BDR Pattas 152.39

3 Private land 531,27
Total 1656.35
Itis also submiled thal, in the reterence 127 cited, the Environmenta Loirer
Andhra Pradesh Pollution Contro! Board Feqiona Offien Stikakulam hos reporte | tha
the Regional Office, AP. Pallution Control Board Srikakulare has nn 2 it

samples of wet lands located at vllage of Rushiudda, Gotlagand:, Baruwoyg




Renkil of Sompeta Mandal and that the CPOB has not assianed the point 1 coliector ol

samiples in wet lands of Sompeta Mondal doly subestted Annesare L Profarine

A Copy ol the of the reponts subimtted Ly the Tahaldar Sompeta ond the
Environmental Engmeer. Andhia Pradesh Pobuton Control Board Regional Office

Sukakulam along with format are berevalh enclosed
¥ 3 2 b o ‘i - - -
s 15 subritted tor kand perasat asdd fo taking oecessary action in this regard

fours laithfully
S B Dayaridhi

¢

For Collectur Srdkakalam

Mebot/ { |
f ,1’ &

: Bl it
Sugenntengént -

‘Jﬂf.\
\R‘\i"‘"
Copy to the Sub-Collector, Tekkali {or wilormation.

Copy ta the Tahsildar, Sompeta for information

————————




¢NOJ1/20°7 A DULIG.03 2021

SAME LAND
DETAILS OF GOVERNMENT LAND ALIENATED IN FAVOR OF APIC INTERIM THE SAM

/o the Tahsildar, Sornpeta

HANDED OVER TO NCC PRIVATE LTD., IN RESPECT OF SOMPFTA MANDAL

| ~Govl. Land lotal
S.Np.  Name of the ' Sy.No. Extent (In DDR Pattas  Fxtent
Revenue Village : Ac.) Arrlved
o1 Rushikudda | 152-2 395.36 + 04.19 ! 399 ”f’
02 | Gollapnadi 239 208.75 | 10.68 L 2NAS
03 | Baruvapeta 1247 169.78 1107.22 L 217.00
04 Benkil B 1231 19880 [0 1 19280
Total 972 69 152.39 1125.08
“Lails of Private land Purchased by the Iy CCPvt, Ltd.,.
e | T [ Extent (in
| S.No. | Name of the Revenue Village Ac.) ( !
‘ 0?{_ -—'_R—u‘ﬁn;lrudda - 108.23
By 2tiocbihod ol SO IRl
02 _|Gollagnadi .| 10562
03 Baruvapeta__ e 123710
;_Qdk 8enk|h | 80: 32 ]
L _Total | 531.27
ISTRACT
kaﬂ#’—'- "“Land CIasmhcatuon I Extent "
i 01_ L Govt. Land o 972. 09
|02 ) BOR Pattas 1 152.39
| 03 _Private L(ln_d | 531 37 i
lfotal & 1656.35 |
J’ 4 |! L\III}.L\‘\ ™~
d‘l ‘\F‘ ,': 4

SONPETA NANDw!



CSDHRA PRADEN proyg LUTIO N CoONTROT 3 ST

N R TR LB I P TR ST i
é‘.i Jﬁ Pl No.i2. D, N, ll’l-l,‘ff“'\' amd Crons Raoud I"“ll‘~l|U|||-l|Il N oo
"‘\'-\1:&-' - Gngarathnper, Village Stihakulani - 2205,
Ills-'-"i__"ll_ y

a1/ L

La_.;\u.(l_l;’i}_!’l'(.'Il/RO;’SK[..\l[(‘:l-.N /2021- ate: 30.03.202

lo
The Collecror & District NMagis(r
Srikakulam,

ate,
Srikakulam Districy,

Sir.

Sub: f\]’P('B-—I'(()-SKLI\rT- Alienation of the Government land — Srikakulam District

= Pekkalr Division - Sompeta Mandal - Villages of Rushikudda, Gollugand:.

Barovapeta and Benkil, Land for an extent of A 972.69 cents - M
Nagarjuna Construction Company Put. Lwd, Hyderabad - for avlling up ol
1950 MW Thermal Power Project —water sample

nformation submitted — Reg.

collection in wer lands -

Rel: ReNo.333720) TE3, de18.03 200 ol Callector Office. Srikakulam

With refeecnce 10 above, it s W submit that the Regional Office, AP Pollunion

Cantiol Board, Srikakulam s nol collected water samples of wee lands located Villuges ol
Rushikudda. Gollagandi, Baruvapeta and Benkili, Sompeta Mandal, Srikakulam Disiricr 1he

CICB has not signied the puints 1or collection vl samples mowet Lands ol Sompeta Mandal

Subntted for kind itonmation i the muatier

Youes Fanhiuly
~ Degitally sipnea iy
(JU(_.Jall Sogab ik NGk

Shankar Najk Fae eeiosse

LU IR LT

ENVIRONNVIENT AL | NCGINEF R
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Status of [
Criteria for : compliance of | Water
significance Appllcable all applicable | Quality Watf:r .
(ramsar Environmental spam ] Yyits Quality | Management Major
Wet land — . . Laws (WPA / ; 2 Data, Plan management
District Co-ordinates site / laws (Ongoing | (Present
name . Wet land ; 2018 (Implemented | challenges
within PA- casesinHC/ |- (DO)/ _ :
Rules / CRZ / (DO / PH | / not existing) faced
others Others) SC / NGT PH/ / BOD)
explain) regarding Non | BOD)
Compliance)
2 3 4 5 6 7 8 | 9 10 11
Only supplying raw
water to the ayacut
Kondakarla | ,,. 17036'53"N Natural Wet land L
Visakhapatnam ' NIL of 1502 Acres not not existing NIL
Ava 82059'53"E | Wet Land Rules conducting any
water quality tests

~ -
- £l

V-

For tollector,
Visakhapatnam

ﬁ_—o
o
N

o

1T
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Sir,

Subi- Significant Wt Lands- Vizianagaram DIstrict- Cnes pending |

i , Jdine I
and Hon'ble ¢ Reguiest for Guich
Fitasid Wis Rilicine (Mo Vim0t gt ., '
b O VNG RE G0 winas glies

Clore the N |

o Chennyg
of Nidicature- SPosal of Court ¢

TY A \

dig \‘\H\ll(”l\
. T N Ve Y Ny
L s L

iliz PR e e ¢ e
D0 09.09.2015- Report submitied- Re |

'
-

Rel- CCLA s RerNo. LC va Q20 Dy 9o 2L

* K ok

I invite kind attention 1o the reference cited

. inthe reference cited.
information regarding list of Signific

Was requested 1o furnish the
ant wet lands in the Siate 1

inthe preseribed Torma

In this regard. it is submitted that there

are no Significant wet lands in Visi
the relevant information in Prescribed form

anagaram District and
atis herewith enclosed for kind perisal.

I-ncl:- As above Yours Faithfully,

Sd/-M.Ganapathirao.
For Collecior,

.//.-}
/}3(( Vizianagaram
./ "‘:.

Scanned with CamScanner



Annexure 3 Proforma forinputs

—— e —— l_,AL & - =
| |

‘ i | : i !

\ . i

\ | k Status of | |

1 . Compliance ol i

! Criteria for | Applicable . P ; ‘ |

i . U oo ail applicable . " Water | Management I )

1 Significance | Enviromental ) Water quality | 2 s Major

| i o= | environmental . quality Plan

) (Ramsar Site Lnws | Data P'resent Munagement

SEoNe Wetland Same District [Co-Ordinates Tnws

|
|
|
Data 20016] (Implemented
[ fwithin COWPANY et | ; . (DO BOD and | J “"_‘ ‘ Challenges
| L(Ongoing Cases (DO BODD Dreaffed Not
PAOther Rules | : 2 Py L | faced
. . in HO/SCNG | and PH) cvisting )
\ caplain) | /CRZhers) regnriling non 1

Compliance) \

|
|l

|
—

| SRR

|
i
i | | \
N U . B . | B .

AWaeer Ol 1 1o be Sonrced from CPCISPOR)

veba S AL Guanapathine

Phatrict Revenie Ofnces

Vizhnageram

Scanned with CamScanner



~. Rae.No. 1836208/D1/2021 West Godavari Collectorate.
Eluru, dated: 1€.02.2021.

From, To,
Sri Mutyala Raju Revu, 1.A.S. The Chicf Commissioner of
Collector & District Magistrate, Land Administration, AP, Gollapudi.

West Godavari. Eluru.

Sir,

Sub:  CCLA Legal Cell Section - Wes! Godavari District - Cases pending
before the Hon’ble NGT Chennai and Hon'ble of judicature -Request
lor quick disposal of court case and extend time limit for utilizing the
lands alienated in G.0.Ms.N0.329, Revenue (Assn-1)  Dept.,
dt:09.09.2015 - Report submitted - Regarding

Ref: 1.CCLA’s Ref.No.LC/90/2021, 09/02/2021, of the chief
Cossmmissioner of Land Administration, AP, Gollapudi.
2. Lr.No.31/APPCB/RO-ELR/2021. dated: 10.02.2021, of the Andhra
Pradesh pollution control Board Regional office, Eluru.
3. Rc.No.132/2021/WL-0, dated:10.02.2021

=10:-

I invite attention (o the reference st cited, whercin, the Chief
Commissioner of Land Administration has informed that, the Ministry of
Environment, Forest. Government of India has requested to furnish the list of
significant wet lands of State/UT along with the status of management and
status of compliance of environmental norms in document file formats as per

the proforma.

In this regard, vide references 2nd and 3" cited, the Andhra Pradesh
Pollution control board and the District Forest Officer, Wild life has submitted
the details of wetlands in West Godavar District and its status in management
& compliance of Environmental Norms in prescribed prolorma for laking

necessary action.

In view of the above, | herewith enclose the above said information in the

prescribed format for favor of information and necessary action.

Encl:As above

Yours faithfully,

' R e
) o AAn ‘_..L‘-'! 3
k N - (0Oj 0L

i i .
Collector & District Magistrate

E‘—%'—)’/Wesl Godavari, Eluru.
C .
Ralety

£
‘, v

PR
P

Supt-D

%Sk AERY N i



Criteria Status of
for compliance of
Significa : all a!:Jplicable Wat,: J Water
Applicable : quality .
SI. Wit tuid nce(| Bhvironmental environmental F— quality data Management Mai ¢
N District Co-Ordinates | Ramsar laws ( ongoing -2016 plan(Implemneted/Not SJOF MAnNgemen
o. Name Si . laws((WPA/Wetland s (present i challenges faced
ite /with cases in (DO/pH/BO existing)
i PA- Rules/CRZ/Others)) HC/SC/NGT (DO/pH/B D))

Others- regarding non- Sy

explain)) compliance)

I Kolleru West E 16.539860 Ramsar Wildife Protection|OA No 176/2019 pPH-8.65 pH-7.43 1. WISA Management Encoarchments,
Wildlife Godavan & N 81.07680 Site Act, 1972 &|(disposed onl DO-5.71 DO-6.53  [plan 1S being|Acquaculture &,
S biinig Krishna E 16.76450 Environment 05.01.2021) BOD-2.01 BOD-7.07  |implemneted . pisciculture . Pollution

) Districts N 81.35790 (Protection) Act, 1986|Suomoto W.P. (As on from the Agiricultural
o within  PA (e [(PIL) Dec,2020) 2. The point oflfields and
E 16.609 'J Q Kolleru Wildlife|No. 11272017, Gudwadalanka (Lake[Acquaculiure,

N 81.35390 Sanctuary  upto  +5 point) is covered under Compensation to
E 16.58660 MSL,) National Water quality(zerovati , D Patta lands
N 81.36340 Area: 77, 138 acres. Monitorine programme. |and existing bed and
E 16.59210 In addition (o that,|belt villages in Kolleru
N 81.39180 APPCB is monitoring 19|Wildlife Sanctuary.
£ 16.59220 filhf‘r locatiobs  which|Demaraction ol
N 81.34960 x_n(*]ud:-s 11 inlet drains | boundary issues.
. e 7 laks pomts and one out
E 16.56690 let under  kolleru  lake
N S1L.O1700 monitoring programme on
E 16.59860 monthly basis. out of the
N 81.07680 above sampling locations.
E 1656690 7 drains and 3 lake
N 81.04700 points falls under West
E 16.59230 Godavart District
N 81.34960
E 16.55280
N 81.13020
E 16.56690
N 81.04700
e ..\J‘!"‘*‘-'.}
13 fy -
N 'H'-A'\N' . \(\t\_'_,
Joollector & District Magistrate
g EE% %:EJ’WPSL Godavari, Eluru.
Y Co.



ANNEXURE - Il : Proforma for inputs

N Status of
Criteria for Asiilicabl compliance of all
Significan r'>p \cable applicable Water Water
ce(( lEnvnron;,nentai environmental [quality data quality Management Mai
:cl; Wet land Name | District | Co-Ordinates Ramsar aws(g\:‘dAfWet laws (ongoing | (present | data-2016 plan(implemneted/ cag:;;a::%zree;t
) Site/within Rules/CRZ/Oth cases in (DO/pH/BO [ (DO/pH/BO Not existing) 9
PA-Others- HC/SCINGT D)) D))
: ers)) 2
explain)) regarding non-
compliance)
i Kolleru Wildlife|West E 16.59860 |Ramsar Wildlife OA No 176/2019( pH-8.65 pH-7.43 |WISA Management Encoarchments.
Sanctuary Godavari  &|N 81 07680 |[Site Protection  Act,|(disposed on DO- DO-6.53 |plan is being|Acquaculture &
Krishna E 16.76450 1972 &(05.01.2021) BOD- BOD-7.07 [implemneted . pisciculture , Pollution
Districts N 81.35790 Environment Suomoto WP f_rom the Agiricultural
E 16.60910 (Protecnon) Act,|(PIL) No.112/2017 fields and
N 81.35390 1.986 within PA Acquaculture,
E 16.58660 (|,¢..,. Kolleru Compensallon to
Wildlife zeroyati , D Patta lands
N 81.36340 Sanctuary upto and existing bed and
E 16.59210 +5 MSL) belt villages in Kolleru
N 81.39180 Area: 77, 138 Wildlife Sanctuary.
E 16.59220 acres Demaraction of
N 81.34960 boundary issues,
E 16.56690
N 81.04700
E 16.59860
N 81.07680
E 16.56690
N 81.04700
E 16.59220
N 81.34960
E 16.55280
N 81.13020
E 16.56690
N 81.04700 F

e
Nres
Divisional Porest Officer,

Wildlife Management Division

!

Eluru

—
——



ANNEXURE — III: Proforma for inputs.

I

| " manthly basis. out of the
above sampling locations,

dt.(14.10.1999) | ‘ monitonng programme or
! ! \

’ I | 7 arans and 3 lake points
‘ falls under West Godavar
_Distnict

S.No Wetland District |Co- | Criteria for | Applicable Status of | water 'Water quality | Management I Major
Name Ordinates ' Significance Environmental compliance of quality data data-2016 plan(Implemented/No management
l ( Ramsar laws((WPA/We | all applicable | (present - (DO/pH/BOD) .t existing) challenges faced I
' Site/within  tland environmental (DO/pH/BO
| PA-Others-  Rules/CRZ/Oth laws (ongoing D)
| ' l explain) [ ers) | cases in | '
, HC/SC/NGT i
r I | . regarding non- J [ | | |
- compliance) !
= . | . _ ,l . __I I R W—— L ‘
1. TKolleru  West 16°13&  Ramsar Site | Wildife | OA No 02/2021 pH-7.26 'PH-7.43  DO-  The point of To avoid the pollution
Wildlife Godavari | 16° 45’ ‘ (Protection) Act, | (on going) i DO-5.71 6.53 BOD- | Gudwadalanka (Lake | load into Kolleru lake, |
! Sanctuary & Krishna | 81°05' & i 1972, Wetland OA No 176/2019 | BOD-2.01 ( As | 7.07 - point) is covered under APPCB has issued 3
! Districts | 81°21° ' | Rules , EP Act, disposed on i on Dec,2020) National Water quality memo dated
’ | ‘ | | 1986 & Water 1 05.01.2021) ‘ ' "Moniloring programime . In - 01.10.2019 for not |
[ Act, 1974 & Air Act, ! addition to that, APPCB 15 permitting any new
I | 1981.The kolieru l ' { monitoring 19 other industrial activities
' lake is not covered | ! locations which includes within the radius of
| under CRZ i 11 nlet drains , 7 lake 10 KM from +5
| \ i (G.0.MS.No.120, | I points and one out let ! contour of Kolleru
! EFS&T | under Kolleru lake Wildlife Sanctuary.
|



Revenue Department

From To

S5ri C. Hari Kiran, 1.A.S. The Special Chief Secretary to
District Collector Goverrment & i Fof Commissioner
YSR District of Land Adnnie 1101,

KADAPA - 516 (04 Jastht Towers.

Gollapudt, VIJAY AWADA.

Ref. Mo, E1/520/2021, dated: . 07 04,2021,
Sir,

Sub:- Suits - Cases pendi~g before the NGI “hennaiah  ang Hon'ble HC of
Judicature - Request to, quick disposal of court case and extend time limit for

utiizing the land alienated in G.0. me. No. 329, Revenue {Assn.
Department, dated 09.09.2015 - Report called for - Submitted - Regarding.

)

Ref:- CCLA’s Ref No. LP/90/2021, dated 09.02.2021 of the Chief Commissioner of

Land Administration. A.P.. Vijayawada.

I invite king attention to the reterence citeg,

I'submit herewith the informaton in prescribeg for mat as called for in the reference

cited with regard to furnish the hst of sigmifican: wel ancs of State / UT along with the

status of management and status of <ompliance of ens:: nmental norms in respect of YSR

District as follows.

i ! o Status of | Water T water T tanage. |
i | ! compiance ' Quality Quality ment
! i Criteria 1o | APPUCabic  of 2l appli-  Data- Data - pian
? Stntf;:ar‘( Environ cabiy Present o 2016 tinpie-
| | | o L:i%“r T;i' - mental rvit - Lo, ' (Do, mented
: i i | H afl ! -
Sl Wetland | | ; S Laws menta. aws BCD | BOD
) District ! ordinates Site / e e } P -
- Noo ' Wame H it IWPA/Wel {ongniig and and Drafted
' ; and Rules cass. in PH PH: " Not
e . (R7 HC SO HGT wxiiling)
exilai -
WMoy 1egE ling
; ) ) N . LTl e
1 All TSR -NIL-
Yours faithfuily
Sd/- A. Malola
For Catlector
//t.c.b.o.//
Superintendent
A\

‘Maor

Manage-

ment
Chail-
&nges
faced



0

Fr
Sri Gandham Chan
Collector &o
i‘\nanrhapu

m

Istrict Magisirara
ramu,

Sub.  1an
statys

Cocument file

gs - Ananthaoy, gERl

1

CCLA' Ref ali ol
2

Sun-Colles e PR

Linvite kind altert an

[ submit herewith the
Ananthapuramuy District in the

Wet fand ' Name of
Name  the Manga

St

No

1 2 3
1 Venkata-  Chitamathur
puram
H/o
Veera-
auram
Tank

Veera-
i puram
Tank

__:T”Ch“jlamaﬂ

HTrue Copy//

Coopy to the Sun-Coil ector, e

Copy te file

drucy. Las,

of Managemuon:

[?i‘-p’}"f C8

V0

The

Arim

Ginimissioner of Land
AP, Gollapud: .

Chierf ¢

mistration

Dt:

£=9:200.,

Peinindl Detadds of Signif ey FONg wirh {he
s Miance norms (n the
e Toe by 0T a -Leaal ne i
CA90/72G41 dt 2 2021 & 192,001
R hie 20217k dt 9.3.207]
e the reference cited,
information pertaining to signifizant wes lands in
prescrivec proforma,
Coordinate
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